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fcr the Applicant: 

for the fespondant: 

IL 
;he Registry 	 ( 	Uate Order of the Tribunal 

l8.10.01 This Review Xprplication has 

been filed by the ae6pondertt 14o.4 in 

Q.A.NO.417 of 2001. By this 0.A.  the 
ecc-tt • 	pp1icant has prayed for the review ó± 

: the order dated 12th October 

.i KP 	3 20O1 passed in 0.A.No.417 of 2001 

L o 
'--- 	 / 

thereby 	the direction was given to 
V the respondents to Implement the 

iiupugned order dated 11.9.2001. It 
• 

04 	t' 
has been representeçl tht tke  applicant 

' ' has not properlypresentedin the 
J2 	lkt7j-o

Th
/ / r&. 	e Respondent No.4 in 0 .A. 

• 	No.417 of 2001wàs one of the applicants, 
- in 0 '•No,296 of 2000. In M.P.No. 144 

of 2001erising in 0 ..No,296 of 2000 

4nc2-the order was passed on 26.6.01 
whereby the direction was Issue 

I V1 	 • 	• , that the position of the applicants 
ivis a vis the status shall not be 

• disturbed. By Annexure 3 in the Review 
I Application No.13 o& 2001 the app1i 

• 	• 	• 
(1/ 1 cant has placed 0h.xecords the 	py 

• 	• 	• cf th 	otder dated 10,10.2001 by WhviC 
ì S Order dated 

• 	- 	 • 111.9.2001 this revFw was stayed 

•' until further orders, '-'- 

c 	 • c_ J 	L' 4 
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13 of 2001 

c 

Ne 
A 	4-R 

18.10.01 Issue notice to the respondents 

to show cause as to why he order dated 
Jtt  

12th Otôbej 	001 in 0..No.417 of 01 
shfl not not be rev1ewedas prayed 
for. Meanwhil .the statis quo shall 
be maintined. 

for 
List on 27.11.01 0rders. 

Mnber 

in 

	

25.10.01 	Both these R.A.s are taken togoth- 

er, as the issue invólved"js the  swt 
The R.A. 13/2001 had been moved by the 
responden No.4 :j 	 417/2001. The 
O.A. 417/2001 was decided on 12.10.2001 
at the admission stage byrafftIng relief 

- 

	

	 to the applicant. The applicant had prayed 
for implementation of the order of trans- 

- 	 er dated 110.2001. The applicant in 0.A0 
S 	 417/200 1 has moved R.A. No. 14/2001 stat_: 

S 	 •. 	 . . 	 ting that the applicant came to know that 
the order dated 11.9.2001 had been stayed 

S 	 by the State of Assam by order dated 

1.0.10.2001 so far a6 it related tohri 
A.K.Das respondent No.4 • In view of. his 

• 	 •.*. 	 developemnt in both the R.A.S, prayer 
has been made for review of the order 

S 	 S 	 dated 12.10.2001 in O.A. 417/2001. The 

	

S 	 applicant Ijas prayed for review of the 
order dated 12.10.2001 passed in O.A. 

	

S 	 417/20010 

	

S 	

. 	 Heard Shri B.K.Sharma learned Sr. 
counsel for the applicant and also Mr. 

	

• 	 D.Kd.Das, learned counsel for the responde 

nt;No.4 The respondent No.4 Shri A.K.Das 
also moved .A. 13/2001 on 18.10.01 and it 

S 	

• 	 ,. 	 ,. 	 .. 	 . 	 has also been listed on 27 .11.2001. The 
R.A. 13/2001 is also taken up for hearing 

S 	

. 	 .• ., . 	 today. The learned counsel for the respori- 

dent No.4 has no objection if R.A. 13/2001 
S 	 S 	

• whiôh is fixed on 27 .11.2001 is taken up 
today* As tI- ere is some development in 

Contd/_ 
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e'Reistry 	Date 	Order of the Tribunal 

25.10.01 	respect of the orde, in O.A. 417/2001 

and the transfer order dated 11.9.2001 
has been stayed by the respondent No.4 
Govt. of Assam, the review application is 
accepted. The order allowing status quo 
to be xraintained psed on 18.10.2001 in 
L.A. 131/2001 is $ 4raccated. The order passed 

\ 
,.4 /J 	 in O.A. 417/2001 is set aside. 

The L.A. 's are dspoed of as above 
/L L/ 	 There shall, be no order as to Costs. 

• 	1IL1, 
Membe r> 



ii 
1 

s. 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GUWAHATI BENCH : GUWAHATI. 

Case No. 13 	of 

Arising out of 0.A.NO. 417 of 2001 

In the matter of : 

Sri Y. Surya Narayafl, I.F.S. 

Applicant. 

-Versus- 

The Union of India & Ors. 

•••••• Respondents... 

- And- 

In the matter of : 

Amrtl 
Sri Ari-t Kumar Das, 

1' 
Divisional Forest Officer, 

Karimgarlj Forest DiviSiOn, 

jstrjCt-Karimganj, Ass am. 

Petitiofle 
Respondent No.4. 

-Md- 

In the matter of: 

A review petition filed by the 

petitioner/resPondent No.4 under 

Section 17 of the Central Adininistra 

tive Tribunal procedure Rules, 1987 

Contd ..... 2. 
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praying for recall/atteuation/ 

modification of the order 

dated 15.10.01 passed by this 

Hon'ble Tribunal in O.A.No.417 

of 2001. 

The humble petition of the 

above-named petitioner/respondent 

No.4 

MOST RESPECTFULLY BEGS TO- STATE AS FOLLOWS :- 

That the petitioner/respondent No.4 is presently 

holding the Office of the Divisional Forest Officer(DF0), 

Karimganj Forest Division, Karimganj. He has been implea-

ded as Respondent N04 in the above-noted 0.A.Case No. 

417 of 2001. 

That by a Government Notification No.FRE.66/90/ 

190-C dated 11.9.2001, the, petitioner/respondent No.4 

was earlier transferred from Karimganj and posted as 

Deputy Conservator of Forest attached to the Conservator 

of Forest Northern Assam Circle, Tezpur with effect from 

the date of taking over charge and in his place the 

above named Applicant was transferred and posted as 

DFO, Karimganj Forest Division, Karimganj. 

A copy of the transfer order dated 

11.9.2001 is annexed hereto and 

marked as NNEXUR-I 

Contd. . 00 0 3. 
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That the above-named Petitioner/Respondent 

No4 challanged the aforesaid transfer order dated 

11.9.2001 by filing Writ petitioa(c) No.6636 of 2001 

before the Hon'ble Gauhati High Court inter alia on 

the grounds that the said transfer order dated 

11.9.2001 was not only illegal, arbitrary and actuated 

by malice but the same was also in violation of the 

order dated 26.6.2001 passed by this Hon'ble Tribunal 

in Misc.Case No.144/2001 arising out of O.A.No.296/2600. 

Upon hearing the learned counsels for the parties, the 

Hon'ble Gauhati High Court by order dated 17.9.0 1 was 

pleased to issue Notice in the said w.P.(c) No.6636/200. 

The interim prayer for stay of the transfer order 

dated 11.9.01 was howeverrejected. 

That it is meatlea1mg worth mentioning here 

in. that the' above-named petitioner/respondent No • 4 as 

applicant together with several others had filea O.A. 

No.296/2000 before this Hon'ble Tribunal challanging 

the decision of the Central Government seeking to 

reserve 22• posts of the Territorial Forest Ed.visiori 

of Ass am for being manned exclusively by the Officers 

belonging to IFS Cadre.' The said 0.A.No.246/2000 is 

pending disposal before this Hon ble Tribunal. 

That during the pendency of the said O.A. 

No.296/2000 before this Hon'ble Tribunal the Central 

Government by a letter dated 27.4.2001 directed the 

Govt. of Assam to notify the territorial Forest Divisions 
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as Cadre post in terms of the Notifications issued to 

• 

	

	 that effect earlier. In the wake of the said Letter 

dated 27.4.2001, the Hon'ble Tribunal by order dated 
• 	 26.6.2001 passed in Misc,Applicatiori No.144/2001 

• 	

0 	arising out of O.A.No296/2000 was pleased to direct 

that although Notification regarding territorial 

Division may be issued yet the position vis-a-vis the 

status of the applicants therein shall not be changed 

until further orders. The said interim order dated 

26.6.2001 is holding field till today. 

A copy of order dated 26.6.2001 is 

annexed hereto and narked as 

NNEXURE-II,. 

6. 	That in view of the fact that the aforesaid 

transfer order dated 11.9.01 posting an IFS Cadre 

Officer in place of the Petitioner/Respondent No.4 was 

in clear violation of the aforesaid interim order 

dated 26.6.2001 passed by this Horx'ble Tribunal hence 

the above-named petitioner/respondent No.4 filed a 

Contempt petition being Contempt Petition No.40 of 

2001 for drawal of Contempt proceedings against the 
0 

respondent authorities for issuing the order dated 

11.9.2001 in deliberate and wilful violation of the 

order dated 26.6.2001 passed by this Hon'ble Tribunal. 

Notices has been issued in the said Contempt Petition 

No.40 of 2001 and the same is still pending disposal. 

Contd.....5. 
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7, 	That in the wake of the interim order dated 

17.9.2001 passed by the Hon'ble Gauhati High Court in 

w.P.(C) No.6636 of 2001 rejecting the interim prayer, 

the petitioner/respondent No.4 was making preparations 

to hand over charge in terms of the transfer order 

dated 11.9.2001. However, in the meanwhile it appears 

that upon receipt of notices in Contempt Petition No. 

40 of 2001, the respondent authorities immediately 

decided to comply with the order dated 26.6.2001 

passed by this Honble Tribunal and with that end 

in view the respondent authorities by a Notification 

issued under Memo No.FRE.100/2001/26 dated 10.10.2001 

temporarily stayed the earlier transfer order dated 

11.9.2001 in respect of the petitioner/respondent No.4. 

As such, on the basis of the order dated 10.10.2001 

the petitioner/resPondent No.4 is still continuing 

to hold the post of DJ.0.. Karirngarlj till today. 

A copy of the order dated 10.10.2001 

is annexed hereto and marked as 

ANNEXUR-II 

8. 	That after the order dated 10.10.2001 was 
I 

issued staying the earlier transfer order dated 

11.9.2001 the above-named Applicant on 15.10.01 filed 

O.A.NO.417 of 2001 before this Hon'ble Tribunal inter 

alià seeking a direction upon the p etitioner/resPondent 

No.4 to hand over charge of the Karimgaflj Division 

in terms of the order dated 11.9.2001. Be it stated 

Coatd .... 6. 
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here.th in. the said O.A 	petition the above-named 

ap1icatit had de1iberat1y suppreed the eact rger- 

ding itaree of the order dated 1010 .0 1 with the 

sole purpose of obtaijing favourb1 	or&rs mi1eathng 

this Hontbie  Tribur1, 

9* 	Thdt althQugh crta.n spec.fic threction 

were cougt aga1n5t the petticnor/repotdet No.4 

yet notice of thQ said O.A.Wo.417 of 2001 w aS never 

served upon the  prient petitioer/repOndent No.4. 

10, 	That on the bass of the avrments made 

in the applicetion flle8 in 0.A,0o,411 of 2001 conceal- 

iri 	vital mQtrial fects regarding the itsuance of 

the 	-d 	&ted 	0,01.. end upon heerthg the learned 

coun.e1 for the applicant and the learned Covernrnent 

Mvocate, this Horb1e Tribunal by an or&r dated 

1S10,01 passed in 0./.1o417 of 2001 	as pleased to 

jna1y 	ipose of the said application Wth a direction ' 

upon the respondcnt 	uthori 	es to carry out the ordtr 

dated 11.9102001 so far it reIates to the applicant 

i1un one week. 

A. certifird copy of the order 

dates. 3..10.01 is annexG 	hereto 

and marked as 

Contd,.0.7. 



-7- 

That it is respectfully stated that the 

order dated 15.10.2001 is in conflict with the spirit 

of the notices issued by the Hon'ble Tribunal in 

Contnpt Case No.40/2001 arising out of 0.A.No.296/200G. 

akzxtxaxX Further in view of the fact that 

the order dated 10.10.2001 had been issued prior to 

passing of the order dated 15.10.01 by this Hon'ble 

Tribunal and the said order dateê 10.10.2001 not 

having been set aside, there is a strong possibility 

that order dated 15.10.2001 passed by this Hon'ble 

Tribunal would create further confusion in the matter 

resultIng into multiplicity of legal proceedings. 

That it is respectfully stated that the 

• 	above-named applicant has obtained the order dated 

15.10.01 by concealing vital material facts. Had the 

fact regarding issuance of the order dated 10.10.2001 

been placed before this Hon'ble Tribunal then in every 

likelihood this Hoa'ble Tribunal may not have passed 

the order dated 15.10.01 in its presen.t form. As no 

notice of the O.A.NO.417/2001 was served upon Ika 

him, the present petitioner/resPondent No.4 also did 

get an opportunity to bring the aforesaid fact to 

the notice of this Hon'ble Tribunal. 

That if the order dated 15.10.2001 is not 

imm diately recall ed/alter ed then in that event the 

peti.tioner/r€5P0fldt No.4 strongly apprehends that 

some orders adverse to the petitioners interest may 

Contd. .. . .8. 



\\ 

-8- 

be issued by the respondent authority in which eventu-

ality the petitioner/respondent No.4 would suffer 

immensely. 

That under the facts and circurstanCes 

narrated above it is therefore respectfully submitted 

that this Hon'ble Tribunal may be pleased to recall/ 

alter/modify the order dated 15.10.01 passed in O.A. 

No.417 of 2001 for the interest of justice. 

That this petition has been filed bona-fide 

and for the ends of Justice. 

In the premises,it is therefore 

prayed that this Honble Tribunal 

may be pleased to issue notice of 

this petition, call for the records 

and upon hearing the parties be 

pleased to recall/alter/modifY the 

order dated 15.10.01 passed In O.A. 

No. 417 of 2001. 

- And- 

In the interim be pleased to 

stay the operation of the order 

dated 15.10.01. 

And for this the petitiOUer/reSP0Dt No.4 as in 

duty bound shall ever pray. 

I 

VerificatiOfl..0.09' 
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I,Sri I'inrit Das, Son of Late Monuram Das, 

aged about 42 years, D.P.O,KarimgaElj Division, 

Karimganj, do hereby solemnly affirm and verify that 

the statements made in paragraphs / 7 	70 

are true to my knowledge, those in paragraphs 

Q . are true to my information derived from 

records and the rest are my humble submissions before 

the Ho&ble Tribunal. 

And I sign this 	 on this the1 

day of October,2001. 

)DAY 

Ca-'a-' 
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O'V1RP1MTT ; ASSIAM 
1OR)15T l*PM THFMT $ t, 

IIA WPMOR  
wor XpAVI,*, 

Date4 Dia',taz , this 11th 
2001 

190 	* In 	 o ear 
 

Notjfjaation rIo.ru 2/91/pt1/119.i4, 	 , 
C It Shobor* 0 1Xp is trfnferci and ioated an Div 
Poront OtficaXeCentral Aeam afto tit.jo Diyi*nió 
HoJa.L with ffeot from the d, ,tta of  takinU over ohazg*, vioq 8ri AC L)n tr&naferred,. 

Zn tte interezt of iubjjoarvioe, 
8hr.L AC lMa,1iyiicj FUreat Off 

Idaroentr4 At' 
Affor.-station Diviion.iiojaj te 	 poatd• 
.iia Divi8jona1ort Ol 	ew', aatirn AEuui WiAdlif, \ 	I Utvinion.okaIthat with  q ff$K, t from the (late of t*king H 
over charq. vio ;hxi p s  bagojpS trn,ferred. 

Ho.n.66/90/198 I Ot re 1 	 Shr 	5 
Foreat OLftcqpr .Easctvr Ateam wiidiif J)tvajon, 
•1okakhat is in the inte, 	of pab1jc service  
tranfrrd and poatr a Divi0joj Forc,t t)fio,r 
Katurup 'vest ViVinionollamunigaon with effect from the 

'! 

dQte of taking over charge 'iioe hri Hgen DaS.I, 

z Un raiiefptho nervicesof Shr j RAgen 
Tha • IF3,Diyja.jonaj Fort OL.icer.Ki.) weat 
ivision -Ralaunigatun is in the intret of pubLic 

arvJae are pisc.n •t the diapoa1 of (rbi 	
L Angiong AUtonomouc council ,, ViPhy for his posting 

ia ') ivisJ,onaj Forest Officer,H amren  
vicq :.rt 7 C $rnui 	ready tran.ferred. 

CQflt(l.,.2 



ricO.pt.66/9Q/19O'4) s In modifcetn of er2.ir Govt. 

)JOtLfiCitiQfl NO 	.3/9O/pt,'II/2O3-A dtd.22.8,2001 Shrl,  

Y Suryanarayan • iF3,DiV1$iQnai Foreet Oiaer.Diçboi 

I4vision,I)ib ,i is in the interreet of public service 

treanfevrd nnd posted as Divisional ?orost Offiaer 

rimganj l)ivi on,Krimgonj with effect from the 

date of taxing over ch*rges vice hri it K. Das tron8ferred. 

n 

no.0 66/90/190-9 a Un riief, shri ?. K 1M2 )iviøional. 

Porest Offiaer.K;rit498nj Division.Kariinçjrin is in thó 

intero&t of ubLi.c zervice tranaterry.,irl and posted at 

1xp attached to Coneervitor of Trests,)orther Açea1fl 

Circle.Tezur with effect from the data of taking oVer 

harges •vic hri C R flhobor whose txaafer  order 1 baa 

been modified. 

d/-A fl Md Eunus. 	S  

Joint Sretary to the Govt of Aaam. 

Forest fleprtrnent.Disj?ur. 

Memo No.FRtC.66/90/190-F Dated Us. ur the 11-9-2001 

Copy to t 

The Accountant 0aneral ( i & E ). Aam,MaidamçJaOfl. 

rietoal •Ouwahati-2. 

The Principal Chie.f Qon3e,vatc'r of Prrsta1thua 0  

The Chief Conservator of lorrata (iidlife) 	awe 

habariQuwahati-a 1 . 

The Chief COflse:rvatoZ of Vorets ( rritorial)Aewq .: 

Panbar.Guahati-1 	 . 
S. The Chief conriervator of for..atø (iociat roreatry) 

AaamZoo 1arngi Road,uahaU-24, 

6. The Chief Conservator of )'ozeata (Reseaah,&dsUon. 

and it working 

7, 	Conservator of Poeats.Central Assam Cirolø . 

Ouwaliati-1 Nor ther Aaam Circle, Tzpur/astern 

Anskim Circ1e.Jorhat/1eater Ana Cio1e.Kokrajher 

Karhi AntonQ Autonomous ouUnc4iL.DiphUl 

aontd.., 
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• 	:' 	. 
The eatore)(aziranga Nati.,j 

Tile Princij seor49tary,1çbi Ançjlog 
AUtQflO1US COUnoj3 	j Diphy 

for nforfltjon and flCoary action. 
	

1 • Sh.ri A C Das,Djvj0j rest
Asa. Afforeat.tc

,n Divisiofl.HOjaj 

Shri P,, )3a8.IFS,Djjj01 Forest 
Fas tern A3$  

11. 

11 uoJakrt.He is directj to move first 
after handing over charge to 	ie1d Dizctor xaziranga N4tjoaj Park, 

 
0  

Shr 	
DViLO8j porgat Offce Kacnrup west Divi8i0,8 gao, 

 Shr,j y Suryanarayan IrJ,D4vfj0 	roreat Digb0l 

.14. 3hrj A X D55,J)jyjOj Pote 	°ffer.Kj Division,Krjjj  

15, Sri C R J468T Phobor-'alpiny c/o Prinopaj Chi5f sorvathr of 	 aon 

 The P 10  to MinloterpftreSt 
for Information 

 
of the, ohif Searetry. The p 	to the Ch1f 

for informati 
 of the Chief 	Ic?retary, The Deputy DiZtor.AaQpp 

favour of publAcatlon Of the above 
in 

 the next Issu, o 	
Oazette, ' the Assajn Personaj File of the 0ffer, 

y order e. 

Joi 	4re tary to the govt. 
Of Asciam,lForest Deparent 

Dipur, 

•0 
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IN 	iJL (1. 'Ji(jL 	jW1,1.1 i.t 	•tVi.. 	I LI 
GJwi\Ji,\T I

; 

	

OPOLk £HtiT 
	 14 t, 

. . . 01 200 
L---  f 3 - 

	

AJV Qc ,atO for Ap1.LJntg (L) j 	 t c 

Vocatu for Reipobduiit (i) 	S L 	
, CA. 

26.6.-200 	
Chij 	ap:p1jcon 	the 

âpplicant8 havO pr4y.d that the 
..opration 	of 	the IOLL#r 	dated 
2 7,4,2oo1 1ei3uJ by the Di'ector '. 

	

(lØfleraI 	of 	Fore8ts and Special  
uCretary, Mint,' of ElIvironcoant  

OL91 OOV?nM(Ik 

bo 	t updod dud9 	the 
Pendoncy of tug O.A. In the O.A. 
the applicants have ChA1on9ed the 
WOtiticaLlorj Uated 

Which the CenttJ low 

fixed the cadre aLriingLO 
md hA 

•*rtnk 	Lwwnty 
Peputy 	Conservator 	of 	eoreate, 

ialtor te 	 ot 
d Idli 	1\.ret 	i.v4 c 

I COfltofltje 	of th 	ièj coun.j 

I  



No 

2 b.6..2001 
t 

Lor the aPPItcan: 18 thif the 
letter. 	datod 	27.'J?01 	is j etfect, 1 t 110  O.A. 	 nqgiven 

iflILuctuous and .he 
APpticant 	

will 
.Lrreparable l 088  and inj.y. On thea oth 	

hand, Mr B.C. 
I*arned Adi.j C.G.S,C., has 

submitted 

	

that by 
the lett 	dated 27 

	

th.Stt. 	
has been  aaked 	to 	have 	the 	

Qnly 
 

41) 	dlvj.j08 
notl.d and 

same 	 coun , - 
to the Ministry to tha Only 
cadre Officere are po Sol

that 

thøl'p:Orqd 1 	tL 
 

has no 

no 

injury 

-- 

5- 

.t1flw to be trtjc C.p) 

ry 

u;ufiit 	t4t4 

jti 1 
S.c%J., 04f' Wk tip 

,rTh r'iT' -ve 5r,if wi 
*II(tsl irnInIsrj,, 

stL 	I(tI4 .ffb 

evws,Iut I.ricn, G'swmh1 

Ui*4)*, 9lirnlfl-5 

/ 
tk- 

We '11v 	COflijde 	
th* riv a j aubmis80 	made 	y 	the 	

drqed counsel for the 
partj'05 

and poruM,d the 	ImpUed 	
leer. 	

o 14 NotIi 	 h cati. 	
Is 8er1ou5 	cJ 	0II9 	b*turo 
	Un 

\ 	TrthUfl1 	4, pd 	the 	lett 27
.42001, now ImPu9ned,on'y 

COflequ,11 £ItQp, l 
	Our It ehall 	

jua 	
and proper protect  the 	intere3t 	of , applicant s.. ,.'..  .. 	

•- s 	an thejr 
fl9 	 P O ItiOrAl i  

• 	 ••••• 	• 	• 

'ondated .2 ?.4.2001 	The 

of with 
is• accorj1 	

0 di6 p8 

NotifJcaLion di 
rection 	that 	thu)U 

	

Uayardlnq 	
terrlto1 may h  

of le 	 sued in puLUaj- 
tt-  

he 	
4SL 	

'4.2OO1, how f 	, •  

Lat 	aJiflQth Uiij 	
Lurther o:dors 

- 5'----. 

Sd/v LC( Cj1I'.i 
Sd/MLt1tiL1 (s1n) 

1. 
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fill /EHtJM LNT OF 

FUf?L31 UEPRflTMENT ::::: DISPUR. 

ny THE GU\JEI?NOfl 

N (JTIFICRTI ON 

A 

U 

Datd Di3 p u r , i; 1_10  10 1- h 

:- 
 

The Lr;Jr1JFor or(j' l3uutJ vicJo Go,L. 

6/)o/ 190-E, dtd. 11 .9.2001 In 
a 3 l,)oct; 

 
A.K . 0031 Divioional Foro3t.orr1CO3 

r<nrirnganj Di 
vision 13 horoby stoyt3d tompororily and 

srd;j11 f ri;hor orcior. 

Sd/— 1\.0. Md1 Eunu, 
Joi.rit 3 0crotory to tho Govt. or Pioom, 

Foru3t Doportifient, 	pUr,i Plurno Nr.i.FUE  
Co1:ty to 	

1oo/2oo1/2c 	0atd Dispur tho 10th OCtobor,2Q0l - 
1) 	TI1(J \(r)IJr1(-.jiif- Gorir• 	(&c) , ' 3Sifl, PlOidarnqaon, Goltolo, 1 Jj]1;l ti-29 
-2) 	The Prir.) 	C Il ioF Cnn3orvoLQr or Fart3, A 330M  Rohabari, 
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CENTRAL ADMJNIS1nAT1jE TRIBUNnL, CUUAHATI BENCH 

Original Application No.417 of 2001. 

Date of Order : This the 12th Day of Qctubar, 2001. 

HON'BLC MR. K.K.SHAUNA, ADMINISTRATIVE MEr9OER. 

Shri Y.Surya Nara,'ar,ra, iFS 
Di1isloral Forest orricar, Karirnganj 
0ivlj0, Karimganj. 	 . 1 . . Applicant. 

Ilr,B,K.Sherma, Mr.5.S&rme, Mr.U.K.NaIr & 
Ms.0 .es. 

Vs 

1 •  Union of India 
8epreserited by the Secretary 
to the Governrntnt of India 
Ministry of Forest 
New Delhi. 

The Stateof Assam 
• 	 Represented by the Chief Secretary 

Dispur, Guwahti-6, 

The Secrebary to the Government 
of 	Department of Forest 
Dispur, Guwahatj-5 

4.'hi Amrit Kumar Das, presently 
. 	 o.0.o1 ..o1dlng the poL of DFQ Karimganj 

4vieon, Karimgan (under order • 	 ( 	
trarisfe to Northern Assam Circle 

1pur, 	
. . . Respondents. 

wut  
• 	 •. 

yM.Das, Advc,cte Govt. of A&am for 
j6ndant No.2. 

K,K.$fffiRMA jME1BERADMN) : 

By this application under Section 19 of 

theAdministrative Tribunals Act, 1955, the applicant 

• 

	

	 has •prayed for Implementation of order dated 11.9.2001, 

whereby the applicant has beer transferred and posted 

88DjVJsiorlai Forist OfPicOor, Karimganj Division, 

Karimganj utth effect from the date of taking over 

the charge 0  

• 	 2. 	 The applicant is an Indian Forest Service 0 

Officer and was holding the charge of D.F.O,Djgb0j 1  

Contd.. 2 
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By order dated 11.9.2001 the applicant has beentraris-

ferred as menti3ned above. The applicant was relieved 

on 1 2.9.2001  by Sri Arnal Chandra Sarma, who was posted 

asO.F.O, Digboi. The applicant has joined in his place 

of postin) namely, Karimganj on 17.9,2001 9  but the cha:ges 

had not yet been hrmoed over to the oplicart by lIr. 

ft..K.Des, 0.F.0 Karimçanj, whth is a member of State 

Forest Service, It has been-stated that though Mr.Das 

13 not an Indian Forest Service OffiCer he is holding 

• a cadre post. Mr.A.K.Oas had filed a petition before the 

Hcrn'bla Gauhati High Court which was numbered as WP(C) 

No. 6636/2001 and the lIo&ble High Court turned down the 
U 

interim praye 	 for stay of the order of 

transfer. 

3. 	 Mr.8.K.Sharma, learned senior counsel for 

the applicant has stated that the transfer order- .datad 

11.9,2001 haWo' not been amended or cancelled so far.,Jhe. 

has refused to hand over the charge to 

- 	 a applicant. Plr.charma has referred to the Annexure 

10 being as Office Memorandum dated 27th October, 

and 2nd July, 2001 issued by the Secretary to the 

I 	 W P *Ji'4 
of Assam, PeLsonnel () eptt. and Chief Secretary 

xc. 
to the Govt 9  of Assem, wherein it has been emphasised that 

the process of handing over charges should be completed 

°jithln 10 days of passing the transfer order. He has 

submitted that the action of the respondant' in not 

handing over the charge is violative of the order of the 

Hon'blS High Court as well as the Offjc.:Memorandums 

dated 27th October,1993 and 2nd July, 2001. The applicant 

has also made reprsentationdated 27.9.2001 and 4.10,2001 

(Annexuro-7 anciB to theapplication) to the Conservator 

\ • 
Contd,. 3 

1W 



• 	• 	 of Forests, Southerr Aeram Circle, Silchar and Secretary 

Forest 0eptt. Govt. df Assam, Disput. it is  statod that 

the applicant has not got 
any reply so far. 

4, 	 j 
have also hoard Mrs, t.0ae, learned counsel 

appearing for the Guverflmflt of Ass8m.5hD2dmittd that 

the transfer order dated 11.92001 has not been cancell 

• 	 so far. 

HaIing heard the counsel ror the parties and 

gone brS the documents filed with the application 
it is 

clear that the applicant has bufl transferred from the 

post of D.F.0. Digboi 
to 0,F.0, ysjimqanJ OLvision, 

Karimlafli. 
The applicant has already been relieved with 

the charge of 0.1.0, Djgboi on 1299.200 1  and ha,e also 

reported at Krimgaflj 0iviiOfl on 17.9,2001. The applicant 

has fol1wfld the order pa8d in his case. There is no 

material produced before ma to shou that the applicant 

has no right to the post of 0.1.0, Karimgaflj. The 

applicants representations have not been acted upon, 

the circumstances, di.rectipn .aho6ldb8iI0fl to the 

Isi 
rJf respondent Nos. 2 & 3 to carry oit the order dated 

11.9.2001, so far as it relates to the app1icaat.CC0 

dingly I direct the said respondents to carry out the 

said order within one week from the receipt of the order. 
ar-k 

onsjdoring the im p o rt a nc5'6f the matter 

and as tte parties have no objection, the ivatter is 

disposed of as the admission stage. No order as to costs. 

-. 	 PC UU' • 	

Sd/—MEMBER (Jm) 

ot1'' 
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